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The Respor"ldent no. 4 rnost respectfuily states and submits

as umder:-

This R*spondent states that the present repry has

been filed iimited ta opposing the admission of Appear

filed by the Appellant challenging the lmpugned
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Direction dated 14-1sl7 tz0a5, whereby the GCzr\rA

has been pleasod to d'ap the proce*eiings initiatsd *n

the cornplaint fired by the App*lrant, am*ngst ofi,er

complaints. This Respondent r*serves right and craves

leave of this Hcn'ble Tribunar to file detail repty irr the

event this Hnn'bre Tribunar is preas*d to adnnit th*

Appeal" Nothing rnay be d*emecJ tc have been

admitted for want of specific denials"

At the very outset, the App*al d*serves t* he

dismissed for suppression *f materiar faets and

document, which facts and docum*nt 8r-* v*ry erueial

and very important to adjudicate th* is*ue at hand. Th*

Appellant, although have attached the Noc dated

23l9l2azx issu*d by the ftespnnerent n*. 1, GCZndA,

but have failed to attach the approved pr*rr arcngwith

the Noc dated zsrgfiax. The pran attached tr: the
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Noc dated 23lg /2a21 is not an independent document

and the salne is required to be read in consonance with

the said NOC.

copy of the Noc dared 2s /g lzozl a1ongpi16 the

approved plan is hereto annexed and marked as

"ANNEXURE. R4.A".

The Appellant has deliberately and so as to misguide

this Hon'ble Tribunal has failed to attach the said plan

alongwith the said Noc to the Appeatr. Further, this pian

was taken into consideration by the GCZMA at the time

of passing Impugned order dated 14_15/T l2AZS.

This Respondent states that this act of suppression

clearly demonstrates that the Appellants intends to mis-

lead this Honhle Tribunar by withholding and
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concealing a crucial document for this Honble
Tribunal's consideration.

This Respondent states that the pran will clearry shoin,

the nature of the Retaining wal1 a,d also the rnanner in
which the same is being constructed by this
Respondent. a perusal of the plan wilr clearry falsify the
entire case set out by the Appetants that the retaining
waIl (Rcc seawaru is being constructed entireiy of
concrete' The plan wiil show that the retaining warl is
constructed b3r using rubble and plum concrete materiai
for a length of 514"92 meters. The plan crearly proves

that the retaining wa[ is being constructed scientificaily

and within the CRZ norms/parameters.
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6 The Appellant is therefore guilty of suppressro veri and

suggestto Falsi, and for this r"eason arone the Appear

deserves to be dismissed with exemplary cost.

This Respondent states that, after receipt of the

present repry the Appeilant wourd certainry pread

inadvertence and make excuses for not bringing the

said plan on record. rn raw, inadvertence i.e. hsnest

mistake, could be a ground to bring the said pran on

record, but a plain reading of the entire Appeal merno

will show that there is nat even a singre preading in

respect of the plarr nor there is any ground raised that

the approved ptan is contrary tn the cRZ Regurations,

Zay' ln absenee af any preadings so arso grounds rn

respect af the said plan, the question of inadvertence

does not arise and this Hon'ble Tribunal will certainly

not come to aid of such ritigants who are invorved in
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deliberate suppression of facts and nnat*rial. This

Respondent therefcre cbje*t to any effart by the

Appellant to bring the said pran on rec*rd by any

means and/or by eiting p*inil*ss cxe{r$es. This

Respondent, infact, prays before this fjcn,brc Tribunar

to serious note cf the $arn*.

Apart from the aforesaid *bje*ticn, this R*spnnder":t

states that another aspsct which requires attentian is

the fact that, under th* guise of ehailengir-rg the

lmpugned order dated 14-i5rTrzil?s, th* Appefiant are

primarily seeking to ahailenge the Noc dated

23lgl2a21, which chailenge is barred by raw *f
limitaticn. This Respandent statss that the Ncc dated

23lgna21 is an appearabre under section '16 of tha

National Green Trihunat Aet, 201il r,vGr Ac#" Flaving

not challenged the s*rne, t*day (aft*r srmost 4 yearsi,
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any challenge to the said Noc dated z3lglz0z1 is

barred under the NGT Act. This Respondent craves

leave to reproduced prayer clause (b) and (d), which

read as under:*

{b) Declare the canstruction of the RCC

seawafl/retaining wall by Responde nt no. 4 at

Sambolim bsach (survey no. 12/1 , i 2/g, i Zlg

and 99/2) is il{cgal, unauthorised and in violation

of ttte coasfal zone Notificatian, 2011 (and zillg)

as w*fl as candition af the GCZrtAA Nac datecl

x/g/Zax

{d) Dire*t Respondent na. 1 (GCZh/tA) to forth with

rsvoks/cancar the Noc/permission datcd

rc/g/2}21 granted fo Resp ondent no. 4 for th*

retaining wal!, in view of the blatant

misrepressnfafion and vialation of conditions.
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Respcnd* nt n*" I shoutd b* *rdt;ted ta

recard the rev*cation so a$ fo reave no confusian

abaut ffte sfafus sf tk* praj*rf fflrrs wourd ard in

any futur* enforcern ent).',

ln so far as vinratinn of afieg*d c*nditian *f Ncc qiat*d

231912'21, it is stated that a prain reading of the

complaint dated zzr4rzazs bags "{gz, Annexur* r s}

and 3/612fr25 (P*ge 20v, Annex#re-fgJ, would reveal

that the $ame cJoes not in sny manner, sven hint at,

violation of any condition fis raid down in the N*c
dated 23rgrz*21 andior construction heing done in

violation of the apprCIved p!a'r attached with th* Nsc
dated zzlgrzazl. Hence, this cNearry shaws that there

was n0 chailenge thrown to the Noc dated 23rgr2a21

and the approved pran attached ther*to in the xaid

compraints. That being the case, the Appeilant tcday
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cfinnot, for the first time vide the present Appeal, plead

violation of conditions. lt is submitted that any attempt

to biend the challenge to the said NCC dated

23lgl2a21 and alleged violation of condition whilst

challenging lmpugned Directions in the present Appeal

is inrpermissible and such attempt on behalf af th*

Appellant requires ta be discouraged and consequenily

the Appeal requires to be rejected.

10. ln view of the aforesaid, it is therefore submitted that

the Appellant has failed to make out any ground for

admission of the Appeal and the same be dismissed

with exemplary cost. I
*

Place:- Pune- lVlaharashtra

Date:- 61912025
*
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(Respondent no. 4)
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Satish Krishna Bhat, son of Krishna VisBhat, aged 47 years, married lndian Nafional, having officeat Aldeia de Goa, Bambolim, Goa, authorized representativefor the Respondent no. 4 he
and state that the contents

rern, do hereby solemnly verify

own knowledge and/or ba

of paragraph 1 to 10 are true to

the Appellant and/or legal

sed on documents in the records of
submissions based on legal advicewhich I believe to be true and correct.

Solemnly Veril
septemb"r rorl] 

at Panaji Goa

.i)

, oo this Oth day of

*
\!!\r!!!!ii\rL

!\i I \.i\_!-\\.!!. SATISH BHAT
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*& tl l, satish Krishna Bhat, son of Krishna vishwesavar

Bhat, aged 47 years, married, rndian Nationar, having office

at Aldeia de Goa, Bamborim, Goa, authorized representative

for the Respondent no. 4 herein, do hereby on soremn

affirmation state that the contents of paragraph 1 to 10 are

true to own knowledge and/or based on documents in the

records of the Appellant and/or legal submissions based on

legal advice which r berieve to be true and correct

Solemnly affirmed at panaji - Goa on this. 6th day , of

Septemb er 2025.
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ANNEXURE R4-A
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